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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, 1'LLAHA~. 

(Open c urt) 

!ll~habad this the 22nd day f January, 2004. 

H n'ble Mr. Justice s .R. Singh, Vice-Chairman. 

H•n'ble Mr. D.R. Tiwari, Member- A. 

Krishna Kt.Unar Singh S/a Sri Nar Bahadur 

R/• 32, Cha tham Line, Ram Priya R ad , Allahabad • 

••••••••• Applicant 

c unsel £ r the applicant :- Sri sathish owivedi 

VE R S US ------
1. Uni n £ India thr ugh the Secretar;y, 

M/ En irnment and F rest, G vt. £ India, 

New oelni. 

2. The directer, Betanical survey ef India, 

Head Quart.era' Off ice, P-8, Brabourne Road, 

K l kata. 

3. The Joint Director, 

Botanical Survey £ India, central Circle, 

10, Chatham Line, Alla~abad • 

••••••••• Respondents 

c unsei t•r the respondents :- Sri R.C. J shi 

0 R D E R ------
By H n'ble Mr. Justice S.R . Singh, V.C. 

By means f the O.A in hand the advertisement 

dilted 12.12.2003 (Annexure- 1) inviting a -plications 

fer a p intment to the tw p@sts of Garden Attendent 

is s ught t bt! quashed . One f these two p~sts is 

reserved f r ST and the r fer Physically Ha ndicap ed. 

The arg~e.nt is that the pests ught te be filled by ~· 

f oP-_,~<Z) direct recruitment fr m pen market but by means u.L.~·-r~-

circula r they have been limited t dipartmenta l candidates. 

"" ~ 
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Learned c unsel £ r the respondents en the ther hand 

submits that the applicant d-es not fall within any of 

the tw categ ries f r which pGsts are reserved and he 

has, there£ re, n l cus te challenge the impugned 

n tificati~n/advertisement. Learned c unsel f r the 

resp ndents further submits· that the n tificatiGn/adver-

tisement is n t limited t o departmental cand idates only . 

What is visual-ised in the n tificatien/advertisement is 

thilt intending deli>Grtmental candidates may als p ly fer 

the p•st thr ugh their respective Heads f ff ice previded 

they satisfy the prescribed qua.lif ication. 

2. Having heard counsel for the parties, we are ef the 

view that since the applicant is neither ST ner Physically 

Handicapped and, there£ re, he has n l ecus t challenge 

the im ugned· aavertisement . It is n t necessary t go 

into the questi n whether the advertisement/netificati n 

has limited the eligibility t de artmenta l candidates 

nly. 

3. The O.A in the circumstances ie dismissed 

in-limine with no r der ii s to coists. 

~ ~ 
Member- A. Vice-chairman . 

/Anand/ 


